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Judgement

1. Petitioners were working in the respondents department as a daily wages
employee and sought regularisation in service after grant of age relaxation or
permission to participate in the process of direct recruitment after grant of
appropriate age relaxation in view of the fact that they have been working for
more than 10 years as Class IV employees. Petitioners also claim certain benefit
in view of the law laid by the Constitution Bench of the Supreme Court in the
case of Secretary, State of Karnataka and ors. v. Uma Devi and ors., (2006)4
SCC 1. However, in the matter of granting relaxation without adverting to
consider the grievance of the petitioners on merit and without taking note of the
prayer made, by holding that the Central Administrative Tribunal is not entitled to
enter into a litigation in the form of Public Interest Litigation and by referring to
Section 27 of the Administrative Tribunal''s Act and holding that Tribunal has no
jurisdiction in the matter, the application has been rejected.

2. In our considered view, this approach of the Tribunal was not at all correct.
The dispute raised in the application pertains to service dispute and it was the
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petitioners" case that they are entitled to participate in the process of selection/
regularization or participate in the process of appointment as per Recruitment
Rules and for the said purpose, they claim age relaxation on account of the fact
that they worked for more than 10 years as daily wagers. The relief claimed in
the application was personal to them, they were the aggrieved persons and they
wanted appointment or regularisation in service in an establishment controlled by
Central Government. That being so, it was the service dispute pertaining to
selection/regularization or appointed to a Central Government Department, the
Tribunal by holding it to be a Public Interest Litigation committed an error in
dismissing the application.

3. Keeping in view the aforesaid, this petition is allowed. Order impugned passed
by the Central Administrative Tribunal in O.A. No. 517/2012 is quashed and the
matter is remanded back to the Tribunal to decide the grievance of the
petitioners on merit in accordance with law after hearing all concern.

4. With the aforesaid, this petition stands allowed and disposed of.
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